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In The Central Administrative Tribunal 
GUWAE{ATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

Apücnt! 4-- 

Advocate fot Applicant(s) 
	

00 

Advodate for Respondent(s)  

Notes of the Registry 	( 	Date 	 Orer of the Tribuna' 

	

4.7.00 
	

Present: Hon'ble Mr.S.Biswas, 
1 	

Administrative Member. 
• 	 y• 	 . 

• 

• 	'(.F) 

• 	
• ..T 

_ 
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• Heard learned counsel Mr.C.Goswarnj, 

for the applicant and Mr.B.S.Basumatary, 

learned Addl.C.G.S.Co for the respon-

dents. 

Application is admitted. Issue notice 
Tj- on the respondents. List on 3.8.00 

fOr written statement and further order. 

As regards interim,order,the learned 

counsel for the respondents submits thai 

the respondent No.5 has already joined. 

Therefore, it would not be proper to 
cOnsider 	interim order. 
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Notes of the Registry 	Date 	 Order of the Tribunal 
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Present : Hon'ble Mr.Justice D.N. 
Chowdhury, Vice..Chairman. 

• 	Herd 	. C. Goswami, learned 

counsel for the applicant. 
Four weeks time is granted to 

the res pondents to file written state- 

-ment on the prayer of Mr.B.S.Basumatary, 

learned Addl.C.G.S.C. 
List on 28.11.00 for writte4 

statement and further.orers. 

Vice-Chairman 

-tc-. 	
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Four weeks time is granted to fi. le 

written statement on the prayer of Mr 

A.Deb Roy,learned Sr.C.G.S.C. 

List on 1.1.2001 for orders 

Vice-Chairman 

Heard N. Chittaranjan Goswami, 

learned counsel for the applicant. 

Three weeks time is granted to the 
rspondents to file written statement 

o the prayer of Mr.B.C. Pathak, 

1arned Addl.Centrai Govt Standing 

Cunse1 for the respondents. 

List On 22.1.01 for written 

statement and further orders. 

Vice-Chairman 



0.A. 191 of 2000 

Notes of the Rgistry 
( 

Date 	 Order of the .Tfua 

22.1.01 

Im 

27.4.2001 

The respondents have filed the 

written statement. The applicant may 

file rejoinder if any, within two weeks. 

List on 27.4.01 for hearing. 

/ 
M ember 	 Vi6e-'Chalrrnan 

On the prayer of Mr Ch. Goswami, 

learned counsel for the applicant, the case is 

adjourned till 24.5.01 in order to enable him 

to file rejoinder, if any. 

L 
Member 	 Vice- Chair m an 

nk m 

24.5.01! 
	

None appears for the appJicant 

when call (Lif jtlst on 17.7,01 for 
hearing. 

' I- 

Member 	 Vjce..C)jrm.an 

1 

V? 

13.8.01 
	

None appears for the applicant to 

press the application. List ahS CSSe agair! 

an 14.8.2001 for hearirg. 

Mawber 	 Vice-Chairman 

bb 
14.8. None appears for the applIcant. 

List again on 16.8.2001 for hearing 

t'ernber 
	 ke~-Cha~lrman 

I 
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Notes of the Reistrje 

16.8.01 

rder of the Tribunal 

- 	None appears for the applicant 
-fl 

 to press the application. - 	- 

List bn 17.8.2001 for hring. 

L 
Member 	 Vie e-Cha irman 

.8.01 

• zc 	(:(P/ 

• c 7  
• 	 £Q 	 f-  '/4 

2JI 	AJ- 

,,v_?•/,c jrJ'C. 

None appears for the applicant when. 

called upon. The case is accordingly 
dismissed for default. 

/ 
Member 	 ViceChairman 

I 	- 	case was dismissed for default 

on 17.8.2001 as the learned counsel for the 

applicant did not appear on that day when 

- the case was called. Mr C. Goswami, learned 

counsel for the applicant, appeared thereafter 

- and expressed his •- inability to be present 

at the time when the matter was taken up. 

• Since Mr Goswami agreed to argue the matter 

we decided to hear the case of the applicant - 

1 : on merit by setting aside the order dated 

17.8.2001. The case is accordingly taken up 
for hearing on merits. 

Heard the learned counsel for 

the parties. Hearing concluded. Judgment 

delivered in open• court, kept in separate 

sheets. The application is dismissed. - No order 
as to costs.  

! 	

S 

Member 	 - 	 Vice-Chairman 

. i 

12.9.2001 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GtJJAHkTI BENCH 

O.A./XX NO. j91 	* 	of 2000 

DATE OF DECISION 

Shri Hemanta Chowdhury 	 APPLICANT(S) 

Mr C. Goswamj 	 jD" )CiTT FOR 1HJ- APPLICANT(S) 

ri -  ' TC' 
v

c
'rcDu-.. 

The Union of India and others 	 RESPOJDENT(S) 

Mr A. •Deb Roy, Sr. C.C.S.C. 	 - 	ADVcCATE iOR THE 
RESPONDENTS. 

THE i)N'BLE MR JUSTICE D.N. CHWODHURY, VICE-CHAIRMAN 

THE HON'DLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see 
the judg:aent ? 

To he referred t the R.porter or not 7 

whether their Lordships wash to see the fair copy Gf the 
udgncnt ? 

4. iri'ether the judgment isto be circulated to be other 
Benches ? 

51. 
Judgment delivered by Hon 'ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI_BENCH 

Original Application No.191 of 2000 

Date of decision: This the 12th day of September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma., Administrative Member 

Shri Hemanta Chowdhury, 
Village- Bagurihati, P.O.- Bagurihati, 
District- Nalbari, Asa m. 

By Advocate Mr C. Goswami. 

- versus - 

1, The Union of India, represented by the 
Secretary, 
Department of Posts, 
Government of India, 
N e w Delhi.. 

The Regional Director of Postal Service, 
Chief Post Master General, 
Assam Circle, 
Guwahati. 

The Superintendent of Post Offices, 
Nalbari. 

The Inspector of Complain Post Offices, 
• 	Nalbari. 

Shri Ashok Talukdar, 
Village- Bagurihati, P.O.- Bagurihati, 
District- Nalbari, Assa m. 

• By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Applicant 

R espondents 

21 

0 R D E R (0j) 

CHOWDHURY. J. (V.C.) 

This is an application under Section 	19 of the 	Administrative 

Tribunals 	Act, 1985 	assailing 	the 	legitimacy 	of the 	appointment 	of 

respondent No.5 as Extra Departmental Branch Post Master at Bagurihati 

Post 	Office 	under 	Nalbari 	District 	by unlawfully denying the 	applicant 

the 	post. 	The brief 	facts relevant 	for the 	purpose 	of 	adjudication 	of 

this proceeding are summed up below: 

I 

The Superintendent of Post Offices, Nalbari, respondent No.3, 

invited applications through. the District Employment Exchange, Nalbari 



:2: 

vide corn munication dated 14.8.1999 for the post of Extra Departmental 

Branch Post Master (EDBPM for short) for the Bagurihati Branch Post 

Office. The extract of the aforementioned corn munication is reproduced 

below: 

"Sir, 

A post of extra departmental branch post master is lying 
vacant at Bagarihati EDBO. 

Kindly arrange to no minate at least 5(five) persons fro rh 
BagarThati vilage for the post of EDBPM/BagarThati EDBO. 

White nominating the persons the following conditions 
may kindly be kept in view :- 

Persons seeking employment as EDBPM must be permanent 
resident of Bagarihati village. 

The applicants should have adequate means of livelyhood 
from independent source of income. 

The applicants should be able to offer suitable accom mod-
ation for the post office with provision for installation of 
PCC even. 

The applicants should have minimum educational qualifi-
cation of HSLC passed or equivalent examination. Selection 

	

• 	will be based on the marks secured in the matriculation or 

	

• 	equivalent examination. No weightage will be given for higher 
qualification. 

The applicant must attain the age of 18 years as on 
1.1.99. 

SC/ST applicants may be given perference subject to 

	

• 	fiillfil ment of above conditions. 

The applications alongwith supporting documents 'in r/o 
applicants nominated for the post of BPM Bagarihati EDBO 
may be forwarded to this office so as to reach this office 
on or before 18.9.99." 

	

2. 	The District Employment Exchange nominated twentyfive 

candidates including the applicant. All the twentyfive candidates were 

caned for the interview alongwith the original documents for verification 
C 

which 	was done on 6.10.1999. 	The 	respondent 	authority' finally 	selected 

the respondent No.5, Srhi 	Ashok 	Talukdar, 	for 	the 	post 	provisionally. 

The legality 	of the said 	appointment ,  is 	questioned 	in 	this 	proceeding 

as arbitrary 	and discrminatory. 	The 	applicant,in 	this application, 	stated 

and asserted that the applicant being a better qualified person was entitled 

for being 	considered for 	appointment to 	the 	said 	post. 	The respondent 

authority in a most illegal fashion appointed respondent No.5 overlooking. 

the genuine claim of the applicant. 

El 
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The respondents submitted their written statement and asserted 

that the person concerned was lawfully appointed after assessing the 

respective merits. According 	to 	the respondents 	the 	consideration 	was 

primarily given to 	the 	candidates with 	matriculation 	or 	equivalent 

examination. The candidate selected fiilfflled all the requirements. It 

was stated that the applicant failed to submit the vital required document, 

more particularly about the possession of land. 

 Mr 	C. Goswami, learned counsel for the applicant, strenuouslr 

urged that the applicant was 	unlawfully rejected 	from being appointed 

to the post. Mr Goswami submitted that the applicant is a well qualified 

person with graduation in Corn merce. He secured higher mark. than the 

other candidates in the matriculation examination, which was the relevant 

qualification. A person with higher merit was required to be considered 

and failure to consider such case amounted to denial of equal treatment 

under Articles 14 and 16 of the Constitution, contended Mr Goswami. 

Mr A. Deb Roy, learned Sr. C.C.S.C., on the other hand submitted 

that the very advertisement indicated that the announcement was against 

a temporary post. The incumbent who was holding the substantive post 

was on put off duty pending disciplinary proceeding against him. To manage 

the day to day proceedings of the Post Office an ad hoc appointment 

was required to be made for managing the Branch. For that purpose 

the respondent authority consiçlered twentyfive candidates including the 

applicant who were sponsored by the District Employment Exchange. 

The authority found the respondent No.5 suitable for appointment and 

accordingly appointed respondent No.5. Mr Deb Roy submitted that though 

the applicant was a graduate, the relevant qualification required for the 

post was matriculation. The respondent No.5 was also a matriculate. 

Since the applicant failed to prove and establish his landed property his 

case was not considered and the respondent No.5 who was found suitable 

was accepted for the post. 

We have given our anxious consideration in the matter. The applicant, 

no doubt, is a qualified person, but then if he failedto produce the relevant 
/ 

docu m ent............. 

b 
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document at the relevant time the respondent could not be faulted for 

not considering his case. The assertion of the learned counsel for the 

applicant, that the applicant was in a position to provide suitable 

accom modation for the Post Office with the necessary supporting 

documents iascsedciiiy  disputed by the respondents. If the applicant failed 

to fulfil the essential qualification the respondents cannot be faulted 

for not selecting him despite the fact that the applicant secured higher 

marks in the matriculation exà mination. 

7. 	In the cirucmstances we find no merit in this application. 

The application is accordingly dismissed. We, however, make it clear 

that the dismiss'al of the application shall not debar the respondents from 

considering the case of the applicant against any future vacancy subject 

to fulfilment of. the essential qualification. 

No order as to costs. 

• 	( K. K. SHARMA 
	

( D. N. CHOW DHURY ) 
ADMINISTRATIVE MEMBER 

	
VIC E—C H AIR M A N 

nk m 

t 



• 	 1icuments 

Application 

Verification 

Mcure A 

Anriexure- 13 

Annexure - 13-1 

Annexure - 132 

Annexure - B 3 

Annexure - 13 4 

Arinexure - -• B 	5 

Annexure - 13 	6 

Annexure - B 7 

Annexure - C 

Annexure .- D 

. No. 

I 

2. 

4j6 

6• 

81 

9-1 
1. 

 
 

13 r, 

1 to 8 

if 

IL 

19 

is-

1 

17 

13 

JUN I T3. 

I 	T1T 
RAflVi TRI3UNAL 

( 

 

An application under section 19 of the Administrative 

Thibunal Act 1985. ) 

Origiral Application No. 	 2000 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
'GJAfl BENCH 

( 
An applIcation under. section 19 of the 

Administrative Tribunal Act 1965 
) 	 - 

I 
O.A. No 	LC 1 	/2000 
SRI HEMI4NTA CHOW1JHURY 

son of Sri Deben Chowdhury 

village : Bagurihati 

ost office : Bagurihati 

District : Nalbari, Assam 
pplicant  

versus 

1. UNION OF INDIA 

represented by the Secretary, 

Department of Post, 

Govt of India, New Delhi. 	I 

2r.The Regeonal Director of 

• 	Postal Service. Chief Post 

Master General, Assam Circle, 

• 	Meghdoot Bhawan, Guwahati 	1 

3. Superintendent of post 

Offices, Nalbari. 

4o 	inspector of,Post Off ices 

Nalbarie 

5. Sri/)bok Talukdar, 
son of Ananta Talukdar 

0 	 Vi1i-. Bagurihati 
Post Office: Bagurihati 

• 	 Dist: Rm6um, , Assarn 

Respondents. 

Cofltdp/2 
•0 

( 
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1'. 	Particulars of'orderagaist which this application 

is made : 

This app1ict.on is• made agianst the appointeent 

order passed by the Superintendent of Post Offices, 

Nalbari, by which the Respondent No 5 is appointed 

.as Extra Departmental Branch Post Master atBagUrihati 

Post Office under Nalbarl District. The Respondent NO' 

5 joined in his pos.t on 6.1.20}e copy of the 

joining letter cound not obtain by the applicait as 

'such, same could not be produced by the applicant. 

	

24 	Jurisdiction I 	 ' 

That the applicant declares that the subject matter 

of the, .appliation is within the jurisdiction of the 

Hon'ble Thibunal, 

	

3.' 	Limitation : 

• 	That the applicant declares that since the ,cause 

	

• 	of action arose on 6.1.2000 this application is made 

within the priod of limitation as has been prescribed 

• ' Under Section 21 of the Adminstative Tribunal 

0 

Act 1985. 	
0 

pacts of the case  

(1) That the Respondent No3 invited application' 

through the District Employment Exchange Nalbari vid e 

letter ,dated 14.8.99 for the post of EIM 	(Extra 

Departmental Branch Post Master) of Bagurihati branch. 

post office. A copy of the afpresaid invitation letter 

is enclosed herewith and marked as AMEXIRE A. 

(ii) That in prsuence of the aforesaid invitation 

letter dated 14.8.99, considezing the terms and 

conditions, the name of the' applicant has been 

p 

•1 

Contd .. P/3 
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• recpmmended alonwith others by the District Employment 

(iii) That in view of the above; the applicant was  

• called for interview vide letter dated 20.9.99 and 	19 

asked to appear before the OØice of t he Respondent 

No.3. aThng with the following documents in: original. 

"li. Certificte showing your age. 
Certificate of having passed the HSLC E xamina t ion 
alongwith Nlarksheet. 

Certificate showing that you a permenant resident 

	

of your village. 	• 

Document showing that you are abli' to provide 

accommodation :for fundtioning the Branch Post Office, 

• .5.Documentsshowing your annual income. 

6, Document .siowing landed property in your namee 

7 	other documents/certificates of sports etc" 

(iv) 	The applicant accordingly appeared before the 

intervIew on 6.1.0.99 alongwith all the documents. 

from No Ito 7 as-mentioned in the call letter d ted 

20.9.99 and copies of the documents were submitted: 

before the interview board. 

Copy of the afoxeid letter dated 20.9.99 @nd 

copies of the aforementioned, documents as mentioned 

in 'the letter dated 20.9.99 are annexed herewith and 

•mrked as NNEXURE- B and Bl,B2,B3,B4,B5,B6, and B7 

respectively. 	• 

(v) 	That the applicant came to know that on 5.142000 

• 	 RespOndentNo 5 was appointed as EPM at Bagurihati 

Post Officeby the Respondent No 3 in violatlon.of 

the' terrs andconditions as mentioned at the time of 

inviting appl1catjo by letter dated 14.8.99r0 

Contd .e.P/4 

I 
I. - . 

V 

A: 
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.' 	That'the applicant begs to state that'the R . 	- 

Respondent No 5 passed HSLC examination in 3rd division 

in 4th sitting and abe tosecured only 32.5%. 

Vlhereas the applicant passed the H.S.L.C. examination 

in 2nd division in the 1st appearance and able to get 

47% marks.. Therefore, in view of the clause 4 of the 4 

• letter inviting application dated 14.8.99, the 

applicant Is in the beeter footing than the Respondent 

No 5 for selection, 

That,it is aleo pertinent to mention here that. 

one inspector of Nalbari Post Office 	with the lat 

mandal of théárea made aspot verification in regards 

to the fulfillment of the conditions no 3,4,and 6 

mentioned in the inviting letter dated 14.8.99 in 

respe.ct of 	the appl.cant. ' 	. 	. . 	 .. 	 . 	. 

(Viii) 	That the applicant begs to state that at the time 

of intervIew the then Superintendent of Post Offices, 

Nalbari assured that the selection shall be made to 

the conformIty with the role and according to the maiks 

se:ured in Matriculation.or equivelent examination ;. 

but during the process àf selection the then 

Superintendent was transferred and the present one 

joined on 10/11.10.99 9  who made the final selection 

in violation of all norns. 

(X 	That on being aggrieved by • the' decision taken 

by the respondents in respect.9. tt- appointment of 

E.D.B.PM. of Baurihaticc2'A the applicant 

narrating all', the facts and grivences in detail filed 

'one representation dated 31.3.2000 before the 

Contd 	I.5 
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Respondent No 2 and anotherbefore the Director General 

Posts,. Dak Bhawan, New Delhi-i on 31.3.2000. The 

aforesaid application is still pending before the 
40 

authorities. 

Copies of the aforesaid two representations 

dated 16.I2000 and 31h.32000 are annexed 

• 	. 	herewith and marked as 4NNEXJRE C & D 

respectively. 

51 	Grounds for relief.: 
N 

(i) For that the applicant is in better footing for  

selection and appointment for the aforesaid poste 

than the Eeppoñdent no 5 in view of the terms and 

conditions of  advertisement, letter dated 14.8.99. 

Therefore,the appointment of Respondent No 5 is 

liable to be set aside and quashed and the applicant 

shall be appointed in the postr. 

(ii.) For that in the clause 4 of the advertisement letter 

dated 14.8099 clearly stated that selection will be 

based on the marks secured in the Matriculation or 

its •equivelent examinations, the applicant secured 

2nd Division in H.S.L.C. examination and whereas 

the Respondent No 5 secured 3rd Division and that too 

In the 4th sitting. Therefore Jtka as per the clause 

4 of the advertisement, the applicant is entitled for' 

the post and therefor the appointment of Respondent 

No 5 is liable to be set aside and quashed. 

(iii) For that the action .4f the Respondents is in 

• 	. viOlation of Post and Telegraphs Extra Departmental 

Contd P. 6 
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(Conduct and Sevice)Rules 1964 and Method of 

..Recruitment 'under Section III of the Rules. Therefore 

'the' aointrn'ent of Respondent No '5. in violation of the 

abve 'rule is liable to be quashed. 

For that the interview was taken by the then 

Supe'rmntendënt of' £he post Offièe's, Nalbari and the 

selection'and appointment has been riade by the flew 

Superintendent'withot folbowing.the due process of 

law,andwithàut 'applying his mind. Ther'efor the 

appointment of Respondent  No •5is bad.1n law and hence 

it is liable to be set aside nd quashed. 

For that the appointment has been made arbitrarily,' 

and in' extraneous consideration which is in violation 

of the recruitment Rele as wel as the terms of the 

.advertisemen. Hence the appointment of Respondent•No 

5 is. liable to be. quashed. 

(vi), For that th action of the Respondents in non '. 

considering the claim of the applicant is very much 

illegal and unsustainable. 

For that' tie'action of the Respondents is illegal, 

unreasonable , unjust, and whimsical and in vilation 

Service jurisprudente.  

For that the action of the Re'sondents is not, 

maintainable at any rate and is liable to be set 

asideand quashed.. 

Contd ..p-.7 
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6. 	Detail of remadies available : S  

That the appliant deciars that he has already made 

two representations before Respondents and has taken 

all the remadies available to him but failed to get 

Justine and hence there is no other alternative 

efficacious remdy open to him other "than to 

approach this Hon'ble Tribunal. 	- 

70 Matter not Qreviousiy flied and/or pendinq before 

any court. :; 

• 	That the applicant further declares that he has 

neither previously filed any application, writ petition 

or suit regarding the matter before any court,:authority 

or any other bench of this. Hon'ble Tribunal nadc any 
such. application, writ petition or suit is pending 

before any of them. 	 . 	. 

	

80 	Reief sogf't for : 

Under the facts and circumstances stated. above the 

applicant prays. fort he following relief :- 

/[ ' (1) To direct' the Respondents to cancell the 

.apppintrnent of Respondent No 5 in the post of. 

Extra Departmental Branch . Post Master at 

Bagurihati branch post offi. ce. 	. . 

To direct the respondents to appoint tIe app1lcat 

as Extra Departmental Branch Post Master at 

• Bagurihati Branch Post.. Office' .. 

Cost of fitigation. 

(lv) And any other relief/reliefs as the Kon'ble 

Tribunal deem fit and p'oper. 	 . 

	

S 	 - 	. 	Contd 	P-8 



9. 	Interirnreliéf if ay:. 
V 

Hon'ble Tribunal may be pleased to stay the 

appointment of Respondent No. 5. 

lO 	Particulars of Inidan Postal Ord or 

1) I.P.O.No. 	 5 72gO 

Date of Issue 	:— 	,7,gV..ztrvti 

iii) Payable at  

ii. 	List of enclosures : 

V 	 As stated in the Index, 
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VERIFICATION 

I,Shri Hemanta Choudhury, son of Sri Deben 

thoudhury, aged about 3  years, rsident of Bagurihati 

village, Post Office —Bagurihati, mouza— Pakowa, in the 

distict of Nalbari do hereby verify that the contents of 

the paragraphs 1 to 12 of the' application are true to the 

best of my knowledge and belief and that I have not 

'suppressed any material fact of the case'. 

And I sign this verifica'ion, oh this 	) day of ,  

June ,2OOO'. 

Place : 

Date 	: 	1.a 	a 0-0  
Ho4- 

Signature of applicant 

a! 
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DEPARTMENT OF rPSTS 
"4)FFICE OF THE SUPDT. OF 1)ST OFFICE: NALBARI BARPETA DIVISION 

To 

The Employment Officer • 	 District Employment Exchange, Nalbari 

• 	/Ep 	 Dated Nalbari the 14.8.99 
• 	

Sub :- Appointment of EfPof Bagarihati EC8O in a/c with 
Jagara 5.0* in the district of Nalbari. 

Sir, 

A past of extra departmental branch post master is lying 
vacant atBagariFatiEIO. 

Kindly arrange to .nôminatè at least 5(five) persons 
from Bagarihati vil1ae for the post of EFth4/BagarihatiEO. 

.Wriile nominating the persons the. following conditions 
may kindly be kept in view :- 

le . 	Persons seeking empioyrnent'as EPM must The permenent f 
resident of Bagarihati village. 	. 

20 	. The applicants should .have ddequate means of livelyh9od 
from independent source of income. 

3. 	. The applicants should be able to offer suitable 
accomodation for the post office with provision for installation 
of PcC even.  

4. , 	The applicants should have m.nirnum educational 
qualificatIon of HC passed or equivelent examination. Selection 
will be based on the marks secired in the matriculation or 
equivel e!it 	a.tion- No wght 	wiIt be ive n fi higher 
qZifl?iication. 

5; 	The applicant must attain the age of 18 years as on 

60 	 SC/ST applicants maybe given preference subject to 
fulifilment of above conditions- 

The applications alongwith supporting documents in r/o 
applicants nominated for tne post of BPM Bagarihati EIO may 
be forwarded.tothis office so as to reach this office on or before 
18.9.99 	/ 

L4 
	 Yours faithfully, 

Sd/ x x x x x 

Supdt. of Post Offices 
Copy to 
	 ].albari Barpeta fl. Nalbari. 

1 • The SIDI ( P) /SPM 
2. The Gaon Burha of villqge Bagarihati 
3 BPM Bagarihati 
4. OC Bagarihati 
50 The 5PM Jagara SO, 

for information & make wide 
publicity in the vil'age and 
causing early submission of 
the applications- through 
Dist Employment Exchange. 
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DEPARTMENT OF POSTS :: INDIA 
Office of the Superintendent of Post Offices :: Nalbari-Barpeta Division 

NALBARI-781335 

No. X-1 1M1)A 	 1)ated at Nalbari the 20-09-99 

Sti!Mj 	
.

.4/a . 	
. . 

AcAh ........ AQW- = 

Sub: 	Rccniitnicnt fw the post of EI)UPM ........... .. 

via- 	 Dist ............ ... ...  ... 

Yo arc hcreb requested to report to if us office on
k /Co , ~ ~ . 

the 	 1100 A.M. along with the following documents in 
oiinal. 

Certificate showing your age. 
Certificate of having passed the I ISI C Examination along with 
Marks Sheet. 
Certificate shownig that you arc a pernlancn( resident of your 
village. 

Document showing that you are able to provide accommodation 
for functioning the Branch Post Office. 

S. 	l)ocutncnt showing your annual income. 
l)ocumcnt showing landed proI)CftY in your name. 
Any other docuznenls/certjljcates of spoils etc. if you have. 

2. 	Failure to attend this oflice on thq stipulated date without valid reason may 
invalidated your candidature for the post which will be at your own risk. No TAil) 
will he granted for this purpose. 

C (G.G.. GIIA) 
- 	 Superintendent of Post Offices 

, 	 •i 11 
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Date 

uui 	SCJJNC 2 
IMoretical— - 
Practical 
CRAFTS & Mv. Sc. 
Theoretical— 
Pactjcal— 

70 
30 

50 
50 

21 
9 

15 
15 

I

AGRICULTURE: 
Theoretical 	60 	18 
PraijcaI 	40 	12 
DANCE, MUSIC & F1?4E .kRrS: 
Theoretical— 	30 	9 
Practical 	70 	21 

*FuIj marks of the AdditioJ to be added to the total marks seared out of 850 to get correct P. C. of marks necured out of 950 
ontCroller of xann Enation 

I 

ANNXURE — 63 
/• 

Form No. 54 	 Board of Secondary 	Education, Assam 	
PUPI.ICTE 

N? .4683 	 MARK SHEET 

This! to cerfy that o 

SChOOl, has secured marks as detailed bdow, in the higz school Leaving Certificate Eramination. 19 

CORE SUBJECTS Addl.-1 Not to 	added 

With practical With Practical 
First Laoguage 	Languagein 	Second Language 	

1:1 
gg 	WIUS Practical CO 

jguage - 2 -- crU o 	0 	ol 	0 TOTAL o 	 8° 	. 	TOTAL 
2 . .. 

- 00 

-, 	 l 	 I 	 — 	I o 	 •0 - .. 
ut 	 -I 	 0 . 	00 	 — 	 ) 	< - . .< 

1 
.2.22 

Emu< 	 tU 	< 	. - 
. . - 

. 	. — o 

t- 	 E 	t- 	 .fl 2 Z 	E EE 	 E . Supole/-
c=rt- U. I2 I e Divisior in 

2tH H 

i559 
k5HFHH.°t 

I 

Marks entered 	 Marks conpared -- - 	- 	 -- 	Pass Marks 	 Pass Marks 

Dci 

U(C) 
040-00 

7 

ALQ 

** ** 
4* 
44 
1-4 

*4 
*4 
*4 
I4 

.4 

* < 
*4 
'4 
*4 0 
4* 

4* 
** w 
*4 
4.. . 

4* ** 
4. U ** 
** ( 
1* - 
5* 0 

4* 
*4 m 
'-4 
4* 
5* 

'a 
4* 

4* 

GUWAAT1 

Date 	 199O 

qJ 
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ANNEXU. 	63 

GOV 	OF. A3S AM. 
OFrIC OF THE'.tE'PTYW COMMISSIO

NE 	:::::: 	: 

BRANC) 

- 

This to certify 

'S 	 • •'• .. 
	

.-.. 

• 	 '• '' ..

. .. is a 'pernt 	 , 

•••••• 

Mo a . 	

• 	. ... . . . of t 	 Dis trrnt 

	

This Cerlllf 	is 	
th puose 

Of 

!ther~,.,purp 
educatj0n and sha,Jj not be \r].t 	for xy 

&ddl. Dcputy ComrrnssiQMe, 
AddIDeputy COmJsioner ,  

-. 

3 	-- 



ANNEXUE 

• 	 ( ENglish Thansiated Copy ) • 

• 	 •. 	CER.TIIFICAT 

Certified that Sri Hemanta Choudhury, son of 

i flebari Choudhury, permenent resident of vi1lage 

Bagurihati In the district of Naibari,. is able to provide 

necessary accommodation for functioning of Post Office 

at Bagiir1hati. 

/ 	 • 	Sd! Illegible 
• 	

. 	 26/4/2000 

.i 	 • 	Gaon Burah, Bagurihatic 



ANNEXIJRE - 

GOVERNMENT OF ASSM 	
V 

OFFICE OF THE CIRCLE OFFICER? %VEST N,BABI cIRCLE 

• 	Mo. 3796 	 Date 23/6/99 

Certi-fied that the annual income of 

'i Hemanta choudhury, son of Sri Deben choudhury 

• 	resident of Bagurihati village Under Pokowà mouza, 

is P's 25,006/- (Trt five thousand) V• 

V11,• 	 • • 

	

I 	 • 	

sd/- I1lgeble 	V 	

• 	
V V 

4' 

c.. 
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ON 	 Coy 	IiT OF 31J 

uJ'1y CO1'IIUfFI.t  
.(iLD1vI1N1,8THATXOjqiiR4N(j 	) 

it 

Thi is to, crtiy. that hr1/S 

h 	. . 
	 of 

4')2,Q 	O.ti1t 	
brj Distri c t of th s 

bo1. 	tu 	/C . 	 ... 

eust/Trjbu "hich Isrco.njsed s' a 
(.'•ç 	

Cst) 	1950 
9 c61iUXirib0 0r..r1950) 

.tr 

	

.s 	'°nJod. 
41t 

, i 	tcijj 
to tj'j, 	

f' 

1 	
) 

• 	; 	n;j his/1 	i's..ii.]•y on in1y r 	i( ) in Vil1at;o/T 	 .  

. ,:)f Na1brj '  1iistrjr't 	ftâ Stat..., 7 A 

ell)  
Place all 

, 

S. 	 iL) 

i 	 . 

k 

I 

p 
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T 00 AT 	V LA L TIL i 
- vlr - 	 GOVT RECOGNiSED 

RAJGARH ROAD : Guwahati-781 007 
• COMMERCIAL AND VOCATIONAL DEPARTMENT 

INSTiTUTE FiNAL DIPLOMA 

63 ANNEXURI 

Certifiei that Silri/Smti. ssRI HA&TA cHOw.iuRT,. 5/0 Deben Bagurihati,Nalbari. 
- 	 ;• 	• 	- 	- 

- has attended a fuff- course of training in SIf'fM(f/Typewriting 	 ENGLI M -  
-' 	 - 	 - 	 - 

for tile session 1992-93 ##H#### of tliz,c institute and has successfr(Ly passed tiléTinat Dip(oma 
V - 	

'• , ----- 	 •- 

!&ainination, having attained speed of 	40 (Forty) 	wordè per miiute respectiie(g ani- fleing. 

p(ac1 in th e  _ SeCond - 	 fthvzswn/44IJL 	 - 

9(/Sfi-e Il tIlotoug!11q acquired the k.iwwleige of using and taking  care of various TtjpewriteriofdTifferent makes. 

I consider him//icr qualified to uiulerta.€e the duties of a 	TYPIST 

/ 

Dcrca -uwchoi. 

25thDe&94. 

InstructOr' 
" 	 (&1Z)b. •cu 

1ajgax &o&d. Gk 

Pr cipa? 
fr- 

sgdev Vocauo*1 Ii. .- 64.I e 
- aiwh R-lad. Gav - 
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A2VRE -• C 

TO 

The Regional tirector of Post Services 

• 	Chief Post Master General 

Assam Circle 

	

(JWAHATI- 1 	•. 

	

Sub:- Appointment 	suitable Branch Postmaster at Bagurihati 

Branch Post Office. 

Respectfully we the foliwoing candidated f or appointment of 
Branch Post. Master in Bagurihati Branch Post Office, beg to state 

the following few lines f or your kind consideration $ justified 

action'. 	 - 

IL 	That Sir, we have applied through the employment Exchange 

Nalbri for the post of Branch Post Master at Baurihati Branch 
Post office in response to the advertisement given by aipdt.. of 

Post Office, Nalbari-Barpeta division; Nalbari. We have 
submitted all the documents required for said post as notified 

in the advertisérnent. 
Sir, in the said advertisement (Copy enclosed) it s 

clearly stated in para-4 that the educational qualification of tk 
candidate must be HSLC passed or equ5.velent examination & selection 

of candidate will be made basing on the' marks ,secured in HC 

or equivelent examination. 	- 

- sir, few day earlier Sri Ahoke Taiukdar who was also one 
of the candidates, has been appointed for the said post by Supdt 
of Post Office, Nalbari Barpeta Division, Ralbari. who got less 
marks in H&JC examirtion in comparisionto the other at least 
4/5 candidates & thereby the genuine candidates (who have all 
the required documents) has been deved from the post; 
4c 	Bagurihati Branch Post Office was running in a very 
detorated & mis appro'iationin accounting of all the Pass Books 
& other-related.documents 1  Hence, we feel that a suitable & 
elligeable Post Master is very ezzential & in which it was felt 
that the, genuine candidates will be posted, but in contrary it 
is noticed that the post master now posted has itself de'ived 
other candidatesby the grace of alpdtF.05F Post Office, Nalbar-i 
Obviously, the pt office v.11 not establish a better one 
than the previous one & the fame of the deptV. will be harmedr 

-Contd.. 2 

Al 



•t 	

C5 

• 	$ 	 -2- 
• Contd.. Mnexure - 

in view of the above, the we request your kindseif to look 
• 

	

	into the matter & enquired how the said post has been given to a 
candidate M- o got less marks in conrison to other candidates 

& suitable Instruction may be issued to the &ipdt. of Post Ofce s 
Nalbari to appoint the genuine candidate in the Sagurihati Post 

- 0ice & obliger. 	 V 	 V 

V 	Copy of this letter is also given to the below addressee. 

V 	 Yours faithfully, 
• sd!- V 

V V 
iL Sri Hernanta Choudhury, 	

V 

2. Sri Arup Talukdar. 
]ted 10/1/2000 	 3. Sri iCamaieswar I)aS. 

V 	

• 	4 	j Nabajyoti Medhi. 
V 	 51,  Sri Digarita Choudhury 

Copy to :- 

flVIe Vegillance Offlcer 
Office oft he •Chf Post Master 
General (Assarn) 
Guwahati - 2. 

:— 	for informationwith 
request to inquire the 
natter at an early da-te r, 



N 

ANNE)JR - D ---- 

To 	- 
The -chief -PMG 

'Assam Circle. 	- 
hwai,' Guwahati- 1 Meghdoot 	. , 

Sub:- Appointment, of suitable Branch Post Master at 

Baurihati Branch Post Office. 

Sir, 	, 
espectfüilY we beg to state the following few lined for 

kind consederatiofl and' favourable actior. 

That Sirrwe five boys from village & PO -  Bagurihati, PS 

Belor under the 	stt. of 1albari' 9 .haTe appe-aled to the 

• R
f' Post Master, Chief PMG .Assam egional D rector o 	

Circle, Ghy-1 

	

with a copy 	
to Vigilance Officer, chief Pi1G Assarn Ghy- 1, in 

• connection with the appointrnentQf suitable Branch Post Master 

at Bagurihati Branch Post Office .vide our letter dated 905iv 

iOi2O0O (Copy of the letter ,is enclosed herewith)r. 

2'. 	
Sir, ith a great sorrow we 'have'beefl compelled to inform 

you that till date no fruitful actio has been taken to inquire 
the illegal appointment made, at our village Branch Post Qffiqec 

• 	Vie, therefore, request your.kindself to look into the 

matter immediatelY and take necessary steps to enquire the appil 

appoIntment of Branch Post Master at Baguriti Branch Post 0291 

OffIce & obiige 

Yo's faithfully, 

so!.... 
ic Sri Hemanta Choudhury, 

Dated 31.1 1.2000 . 	

2 	Sri Arup Talukdar. 

Bagurihati 	 3 	Sri Kamaieswar Dás, 

4' 	-Sri Nabajyoti Medhi, 

5. Sri Diganta Choucihury 

Viii & - Bagurihati 
Copy to 	:- 	 , 

via - Jagara 781310 

EXI.st 	:- Nabbari (,Assa) 
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IN THE C!RAL A1IMI BATIE TRIBuNAL4 

GtFAATI BN'CH ::: Gff4AHATI. 

O.A. No. 191/2000  

13 

- 	 1 
flI H1WT1 CHOUDHtFRY 

-VERStJS 

UNION OP INDIA & O1 S. 

AND- 

IN  THE MATBLB OF 

'WRITTEN STAPEMBNTS FOR AND ON 

BEHALF OF 1EPONDENTS No • 1, 2, 

3 & 4. 

I ri N. DAS, Superintendent of That Offices 

Nalbari Barpeta Division, Nalbari and I have been iinpleaded 

party respondents No.3 in the instant 0 .A. I have received 

thm,  copy of the aforesaid O.A. gone throughsame and under-

stood the contents the1. of, as much I am competent to 

veri± and file this written statement forjmy on behalf 

as we.l as for and on behalf of respondents No. 6 1, 2, 1& 4. 

2. That this answering respondgmts tra 	+ rr4+ 
U 

any,(Zacts, allegationt .,statements and everments made in the 

0 .A. save and except those have been specifically admitted 

here under in this written statement. B.rther thu' state-

mentg,,hich are not borne on records have been categorically 

denied. 
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3. 	That before the traversing to the Parawise 

reply to the 0 .As this answering respondents beg to state 

a 1iiii brief background of the appointment of applicant 

That the po st of EDBPM, Bagu rihat I BO has fa lien 

vacant on the occasion of placing the permanent BPM under 

put off duty for the cause of misappropriation of Govt. 

money and the criminal case as well as disciplinary case 

is pending for disposal. 

An arrangement for continuance of the fmction- 

ing of the office, the charge of BPM was temporarily entrusted 

to the EDJ)A ETh1C with the award of consolidated allowances 

for the exigencies of services, when it was considered that 

a provisional appointment of BPN is to be made an advertisement 

we made to the District Employment Exchange, Nalbari on 

19.08.99 for sponsoring 5 candidats with conditions as 

Prescribed on the notification. 

ccordingly, the District Employment Exchange v  

Nalbari had submitted at random nomination of 25 candidates 

with or without all documents against the wanted 5 candidates 

only. However, in the said list the position of the applicant, 

was not within, the serial of the 5 candidates. Any way all 

the  25nd1des have been d called for to produce their 

original documents for verification which have been done 

on 06-10-99. 

On perusal of the records and documents, departmen-

tal niles and procedures, consultation with the comnity 

roster, the selection of the candidate as BM was made on 
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merit of the matriculate candidates and who 1ilfilled the 

condition. 

The respondent No.5 was, therefore, selected 

at right best and appointed as EDBPM, Bagurihati Provisionally,  

till finalisation of the disciplinary Proceedings against 

the permanent BIM on settlement of the case on merit or 

otherwse decided. 

4 • 	That as regards the contents of paragraph 1 of 

the 0 .A • this answering respondenj,1 respectfUlly state..c that 

the respondent No.5 has been appointed as Extra Depart-

mental Branch Postmaster, Bagurihati EDBO dii account with 

Jagara $3 Provisionally subject to the merit and con1itions 

of the disciplinary case pending against the permanent 

incumbent, Sri Mnaiendu Taiukdar, who is now on put off 

duty, as per Rules and Regulation of the department in the 

exigencies of the service, He has joined and is working 

with satisfaction. 

5. 	That as regards the contents of paragraph 2 & 3 

of the 0 .A • this answering Respondent does not make any 

comments. 

6 	
That as regards the contents of paragraph 4 (1) 

of the O.A. this answering Respondent respectfUlly states 

that the vacancy was declared and nomination of 5 candidates 

with the declared conditions have been called for from the 

District Employment Exchange, Nalbarj. Li fact, the Employment 
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Exchange, Nalbari had nominated as many as 25 (twenty five) 

caiidida-tes who have of course at large been given chance to 

submit the documents for their consideration and selection 

at right best. The vital condition for qualification was 

that the candidate should have educational qualification of 

HSLC passed or equivalent examination and the selection will 

be based on the marks obtained in the Ma*rieulatjon (HsLc) 

or equivalent examination. No weightage will be given for 

higher qualification. 

The conditions have been carried from the depart-

mental Recruitment Rules of Extra Departmental Agents, where 

there is specific mention and guide line that the alifica-

tiori of the candidate for 	M should be Matriculation or 

equivalent examination passed only. Therefore, the consi-

deration is being primarily given to the candidates with 

Matrjclatjon or equivalent examination provided with submi-

ssion of all the.required documents. Failure of such conditions 

by such candidates, will forfeit their claim and the next 

consideration is shifted to those candidates of higher 

qualification on the basis of the merit to in the Matriculation 

or equivalent examination only, provided firther that all 

the documents have been submitted by any of such candidates 

of higher qualification who may be selected on certain cases. 

But in this case, there was qualified Marticulatjon 

candidate with the submission of all the document, and he has 

rightly selected and appointed. There was also the pavement 
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of equal con sideration on comnunity Roster position of the 

candidates as per Rules and Regulation of the department. 

The respondent No.5 belongs to ST and he got consideration 

That as regards the contents of paragraphs 4(11), 

4(111), 4(iv), and 4(v) of the O.A. this answering Reapon-

dent does not make any comment s. 

That as regards the contents of paragraph 4(Vi) 

of the 0 .A • this answerinj Bespon dent respectfully states 

that there can not be any condition on his total qualifjca-

tion that a candidate has passed any examination and 

acquiring basic qualification with the number of chance or 

sitting. After all the candidate Is a Matriculate and have 

had all documents and merit among all candidateE of Matri-

culatlon or equivalent examination. Thus be has been selected 

and appointed as IWBW, Bagurihati. The allegation as such 

without valid position or document is extraneous and prejudi-

cial in the interest of justice. 

It is transpirent that the document at Annexure B4 

dated 26.04.2000 and the document No. 1368 dated 26.04 .2000 

at Annexure 13-6 appear to be for back dated 26.04.2000, than 

the date of selection In January'2000 which means that the 

applicant failed to submit the vital required documents and 

at large has brought the case on the basis of manipilation 

of records only. 

4 



.. I 
	 9k' 

-6- 

99 	That as regards the contents of paragraph 4(vii) 

of the 0 .A. this answering Respondent respectfil1y states 

that it appears that the Inspector of Nalbari Thst Office, 

via Public Relation Inspector (Postal) was not at all depv-

ted to meet the Ia1 Mandal for verification of the documents 

as mentione1n 3, 4 and 6 in the letter dated 14.08.99, 

beyond what have been checked and examined on 06.10.99 as 

usually with the original documents. 

10. 	1
That as regards the contents of paragraph 4(viii). 

of the 0 .! • this answering Respondent respectittily states 

that while there was declared conditions and thereafter, 

there was no reason of assuming any iIirther conditions by 

the out going &iperintendent and even though the selection 

was made by the incoming &iperintendent, as alleged there 

was no violation of any norms as noted against each paras 

especially at para 4(i)(vi) above. 

11 • 	That as regards the contents of paragraph 4 (ix) 

of the 0.A. this answering Respondent respectIttily states 

that the serial is bro1. 

12. 	That as regards the contents of pararaph 4(x) 

of the O.A. this answering Respondent respect±zlly states 

that it appears that a copy of the common representation 

dated 31 .01 .200 0, made by 5 candidates addressed to the 

Chief PMG, .A ssam Circle, Guwahati was received from the 

said office and detailed reply has been fumished to him 

in time. Since the case is still under persuasion and 

f 
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and it is being examined at right angles, the candidates 

may have a reply in due course and time. 

13. 	That as regards the contents of paragraph 5(fl 
of the 0 .A. this answering Respondent respectfully states 

that there is no ground of the applicant 0.A. No.191/2000 

for consideration for selection that be had higher qualifica -

tion raising to B. Corn while there was eligible candidates 

of Matriculation. Moreover, he did not submit his vital 

documents as mentioned with replies against para 4(vi) above. 

140 	That as regards the contents of paragraph 5(1) 

of the O.A. this answering Respondt respectfully states 

that the condition of clause 4 of the advertisement letter 

dated 14.8-99 stands Thtitatis mutandis, with the details as 

explained under para 4(1) (vi) above. 

15. 	That as regards the contents of paragraph 5(111) 

of the 0 .A. this answering espondent respect fully states 

that there was no violation of method of Recruitment under 

section IV of the Rules of P & T EDA ( conduct & service ) 

Rules, 1964 9, to the extent of this appointment is concerned. 

16 • 	That as regards the contents of paragraph 5(iv) 

of the 0 .A. this answering Respondent respectfully states 

that the process was on the papers and documents examined 

and verified earlier and the selection was only made, by 

going through the papers, documents and conditions, provisions 

of Rules and Regulations, Roster position etc. and therefore, 
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made to the right best candidate, who is working nicely, 

being examined with the condition of services. 

That as regards the contents of paragraph 5 (v) 

of the 0 .A. this answering Respondent respectilly states 

that there was no mention to the cause of arbitration and 

extreoas conditions and so, this statement of ground 

is Illusory. 

That as regards the contents of paragraph 5(vi) 

of the 0 .A. this answering Bespondt respectxlly states 

that the statement Is illusory, keeping the consideration 

on the above facts and information. 

9. 	That as regards the contents of paragraph 5(vii) 

of the O.A. thisr answering Respondent respectftilly states 

that these are the oiaments on the allegation of fact 

and these are totally illusory. 

20. 	That as regards the aDntents of paragraph 5(viiI) 

of the 0 .A. this answering Respondent respect±xlly states 

that the Respondent does not make any comment, being 

Illusory. 

21. 	That as regards the contents of paragraph 6 of 

the 0.A* this m swering Respondent respect Ittily states 

that mhile the case is still under investigation of the 

department, It can not be said that he has exhausted all 

the if remedies and has failed to get justice If there is 

lacking any. 
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22. 	That as regards the contents of paragraphs 7, 8 9  

9, 10 & 11 of the 0 .A • this answering Bespondent does not 

make any comments. 

That the statement made in paragraphs 

7 	of the affidavit are true to my best 

of my l.ow1edge and belief and those have been made in 

paagraph 3., 1 , 4, 8, yj fl 	i 	are true to the best 

of my information which have been derived from the records 

andi the restare my humble submission before the Hon 'b].e 

Tribunal. 

And I sign this affidavit this 24 	day of 

2000'. 

Identified byrne 
i 4Jt 

Deibnent 
of Pest Ofces, 

Nijbiri, Barpta Civlsiofl 

The Deponent has solemnly affirmeeP. 
and declared before mec-x&o has been 
1dentiby Shri B.S. Bastimatary, 
Addi. C.G.S.C. this the day.of 
Q 3 -cP 4 & Nvb 

Advocate. 


